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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

RESPONSE AFFIDAVIT
On behalf of the Respondent No. 3
(DISTRICT MAGISTRATE, HARIDWAR)

In Compliance with the Hon'ble Tribunal's Order dated 02.01.2025&
22.04.2025

IN
Original Application No. 1308 of 2024
Bijender Kumar Applicant(s)
Versus

- Uttarakhand Pollution Control Board & Ors. Respondent(s)

Affidavit of Karmendra Singh S/o
Sh. Vijay Bahadur Singh, presently
posted as District Magistrate,
Haridwar, Uttarakhand.

NOTARIAL

I, the above-named deponent, do hereby solemnly affirm and State:

1. That the deponent is presently posted as District Magistrate,

Haridwar, Uttarakhand.
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2. That the above-mentioned matter was last listed for hearing on
02.01.2025, wherein the Hon’ble National Green Tribunal was

pleased to issue the following directions:

5. Issue notice to the respondents for filing their response/reply
by way of affidavit before the Tribunal at least one week before the
next date of hearing through e-filing. If any respondent directly

files the reply without routing it through his advocate, then the

\ said respondent will remain virtually present to assist the

aNK ‘ ribunal. The Applicant is directed to serve the respondents and
\

3. That in compliance of the above direction, instant response affidavit

is being filed.

4. That the deponent has gone through the contents of the above-
noted Application  (hereinafter referred to as ‘the said
application’) along with the annexures and affidavit filed by the
applicant and has fully understood the contents thereof and is in a

position to reply to the same.

Wit
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5. That the contents of paragraph number 1 of the said application are
admitted only to the extent that they are a matter of record. Rest of
the contents are vehemently denied. It is wrong to state that the

answering respondent is liable for loss of environmental standards.

6. That the contents of paragraph number 2, 3 and 4 of the said
application are matter of record and are admitted only to the extent
that they accurately reflect such records. Any assertions or
implications contrary to the record are expressly denied. It is

respectfully submit that in compliance of order passed by the

‘_?%{C;;Hon’ble NGT in the matter, an Inquiry Committee for field
SRR

e N kirf%;ection was constituted vide letter dated 13.01.2024 which was

g, %h%er modified vide letter dated 20.03.2025. The Committee visited
W e area in question on 21.03.2025. Copy of inspection report of the
Committee along with annexures is being marked and filed as

Annexure - R1.

7.. That it is respectfully submit that the land of Bairagi Camp,
Kankhal, Haridwar is under the administrative control of the
Uttarakhand TIrrigation Department and is being used for the

purposes of Kanwad Mela/ Snan and other associated activities by
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the District Administration from time to time. The part of said land,
comprising 50000 sq. meter, has been allotted temporary to the
Respondent No. 2 for up-gradation and four-laning of Haridwar
bypass Package-1 related works i.e. establishment of casting yard
and establishment of Ready Mix Concrete Plant. Respondent No. 2
has obtained necessary permission under the Uttarakhand Stone
Crusher, Screening Plant, Mobile Stone Crusher, Mobile Screening
Plant, Pulveriser Plant, Hotmix Plant, Ready Mix Plant Anugya,

2021. Copies of Anugya issued to Respondent No. 2 are already

nexed with inspection report of the Committee.

in reply of paragraph number 5 of the said application, it is

bly submitted that Respondent No. 2 has obtained necessary

ermission from concerned department including Consent to

Establish (CTE) and Consolidated Consent & Authorization (CCA)
from Uttarakhand Pollution Control Board i.e. Respondent No.l1
under the relevant provisions of the Water (Prevention and Control
of Pollution) Act 1974, the Air (Prevention and Control of Pollution)
Act 1981 and the Hazardous & Other Waste (Management &

Transboundary Movement) Rules, 2016, as applicable. Copies of
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CTE and CCA issued by UKPCB are already annexed with

inspection report of the Committee.

That the contents of paragraphnumber 6, 7, 8,9, 10, 11 and 12 of the
said application are matters of record and are admitted only to the
extent that they accurately reflect such records. Any assertions or
implications contrary to the record are expressly denied. Further, it is
respectfully admitted that land allotted to the Respondent No. 2 falls

within 1:100 year flood frequency, however, it is beyond the limit of

application are matter of record and are admitted only to the extent
that they accurately reflect such records. Any assertions or
implications contrary to the record are expressly denied. It is
reiterated that the land area allotted to Respondent No. 2 is beyond
the limit of flood frequency of 1:25 years as per Flood Plain Zoning
of river Ganga and permission accorded is temporary for the specific

purposes only which shall be vacated after completion of work.

CD\/
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11. That the grounds taken by the applicant in the above noted Original
Application no. 1308 of 2024 are not tenable. In view of the afore-
said facts the original application along with the prayer deserves to

be dismissed.

2

DEPONENT

forenfererd

_VERIFICATION &Rer

hat Haridwar, Uttarakhand on _2 6 day of April 2025 that the contents
TN 5 ‘z‘

f@?‘aﬁ?ve affidavit are true and correct to the best of my knowledge and
brong 3

éjart of it is false and nothing material has been concealed therefrom.

DEPONENT

—
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70 gHouodlo ERT o AT ¥0—1308,/2024 fAGi=<X FAR §M IaNEUS HGOI
Fraor A€ 7d a0 ¥ TR aRwr e 02.01.2025 B FUIEH ¥ WA FAE A e
e |

qo THouN0dl0 ERT ol ST Wo—1308/2024 fAOIR FAR & ScRr@ve YQEUI
e @€ vd 3§ wiRa amewr e 02012025 ¥ F=fafeq Ay ffa 7 M

............

5. Issue notice to the repondents for filling their response/reply by way of affidavit
before the Tribunal at least one week before the next date of hearing through e-
Siling. If any respondents directly file the reply without routing it through his
advocate, then the said respondent will remain virtually present to assist the
Tribunal. The Applicant is directed to serve the respondents and file the affidavit of
service at least one week before the next date of hearing”

0 THouNiodlo gRT WIRT et @ arqurer § Renfier, gReR grr favgma yawor ¥
I & RA1F 13.01.2025 gR1 PR e ARy &1 e fbar -

1. dfa, eReR Feo! fdam midaww, eRer - |
2. el aifvaan, Riag v, aRgR - W
3. e AT I @S, TR, Bed! (S RiEE) - wew|
4. &Y IRER, IcRIEvS YgIUr FRA0 1S, wea - e

it gRT f1® 21.03.2025 BT fawra & @ fAderor fbar i | Fraferg s vd FReror
¥ Jufer aifraRal @t SuRafa e | ({eva—1) |
ferdleror s fawaq -

1. Y& A TOM Fexvqd foo, 3 Rl D, eRgR @ 7Y 918 WRaT & et
Prpic MR ©ic @ R 2g Al fFrfd 5 oR @ w & 2| frller 3
T fivg e | Frde PR wic arem § grr mw)

2. %0 O gexeHd fo0, R ERER TSUN Ydvi—1 & ST W@ SR D
fotor =g @IRkeT 1S vd drele MR wic ) e 3q Ref dw, gRgR §
Sucter i B ol W SYE A B I B M| IR s
gReR § Rt $7, ERER # Suae 4 o1 o R FewieE oo @) Sued
B G FRY BT T | (Fere—2) |
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3. el e, Riaré @ve, qrmgR, eReR grT Riefder), eRER @1 Wil w
fAi® 04042022 & ITAR RO ey & o 4y @ 0 & W@ TAAH W @l
2 13 fre woree @ Bide WAl & e & gftera iy womE miReve o
ST B 0 B grexAIAd folo B Il @ g9 & el Fram /ot & |
Fwrg Y ¥ Rt dw Rer @reh Y § AR UTM A o w7 | IR
el ST & uF feAld 19.05.2022 & ITER KMt By R 4ff &1 ga=A
va g Riarg funT, Scrrave @1 2 | (Gera—3) |

4. frenfrer, eRER g1 ®rafera Sy o516 / fioqo@oweT0—2022 faid 21.05.2022
ERT AR XS X gifdieRer 3 e B B0 [ geRTd folo Bt
ERER aRU Ydui—1 & TG U4 B @ v o &RF 3, gReR @
50,000 a1t AR 4t 91 W 9 & fow /TR € 1@ Broie fAfddT @ie
I AT 8 IRA T H AT Y P Y| (FeA—a) |

5. Rremfier, eRER @ Prafery sy RAiw 21.05.2022 @ Ararer # vt arfirga,
feré @ve arm, #ReR g o v Reis 24052022 BN 9 A FT ARG
febvrar w0—10,7600 /— Td Ho— 4,00,000/— P eRIeR IR AR 37 wA B W

Ho & g foro B al fefa @ Y| (Fere—s) |

6. H0 B gewAd foo B Rienfie), &RgR gRT RAid 13.09.2022 B SRS
W BN, BT Qic, NEEd € DIR, Adsd DI e, TedelSoR ©ie,
giefied wic, e @ic ogen At & srmfa Rl d7, F@a, ERER 95
e yfdeer ama &1 Wfew wic 19 wic WRW # 220000 5 ST @R @
HOSRY B 02 qY 2 (RATP 12.09.2024 TF) Werd Sl Wi o T | S rafey
P W B @ TR JqY FAlerd D WA & gfeTa fAid 28102024 Y
o T T4 i T @i R @t wga < gRT emotHodlo wife @ die
faar | (o) |

7. IARTEUS JGHYT (R0 A G H0 XD FTXAIF foro ® &1 Sty wea
D TAd— JHURIN/ AROSA0R0 / TAHI—1542 /2022 / 1134 i 18.11.2022
&1 30,000 € Uit ATE &¥al & fAdw drate wic o RT3 @O e
(Consent to Establish)y T4 Waid:—gadriid} /IR03N0AR0 / WeAf / 3584 /
2022 /1277 {1 27.122022 §RT AP 31032023 TF WeTerl WEHAR (Consent
to Operate) fA7fd @ Tt | #o DA FTAYHA folo @ 3ded & Fw § Farerref
BN (Consent to Operate) f&id 31.032027 TF Renew B TfY | (Herea—7) |

8. Y U4 @led faurm & sriferm wmw wo-o0s /woffomoro / &= / owfiofio
/2024-25, feid 29.10.2024 ERT INIE@YE WH HIR, W @ie, NaEd ©H

R 7
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@ s Ho A FevAeme foio B qd # Wi 95 2 /e awar &1 Aew
wic T Wie gREY ¥ T WHG ¥ el 2,20,000 F Sad @il HUSRY B 3T
@ AAf 02 @ srerar gRENeTT FAwior s, Y ft ~F @), 9@ @ Fafy 2 Fud
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9. JaNIEYS 916 Ao YR AffTW, 2012 B dia Weug gRgR ¥ W 4G @
913 Ao yRReyav gl drd fvar man R | #o x@ geEd folo @ Rl e
i B /BT TS 74 Preie MRIT wic B @ va Farem 2q ffd g—mr
125 qfY <1G g &5 | e @ TUr 1:100 Y TG A9y 8 B A R

10. %0 O FTEINA folo B Rl D, HI@d, eRER & I/ FRET TR W@
Frole R i o WA Td Harem 8g aAf A aRaverr e R
I o IS WY W frfa 2| Rvora wd w Affa fefor wd e g
a1 AT IReTE waR @1 2, R uRater el ffor a1t & Sw v
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TRIGITTAR e amen o 2 |
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Mo wHododo ¥ A Original Application No. 1308/2024 Bijender
Kumar Applicant Versus Uttarakhand Pollution Control Board & Ors. Respondent(s).
ﬁmﬁ“mﬁw02.012025633W$Wﬁ#|mmmﬂm0w6ﬂ0é\0
&R RA1® 02.012025 @1 Frerae ardw ik far T &-

1. In this original application, the Applicant has raised an objection to the hot mix plant
set up by Respondent No. 2, M/s Ircon International Limited.

2. The submission of Counsel for the Applicant is that the plant has been set up in the
Ganga Doob area, Haridwar, the land comes under the Kumbh Mela land, and it is within
200 meters of the River Ganga at Kankhal, Haridwar, Uttarakhand.

3. During the course of the argument, learned Counsel for the Applicant has re ferred to
the Notice dated 13.03.2024 sent to Respondent No. 2 stating that the plant has been set
up in the flood zone. He has also referred to the newspaper report along with the
photographs on page 89, Annexure P-8 to show that the plant at Bairagi camp was
flooded. He has also referred to the order dated 30.07.2024 (page 75), which states that
the construction was not permissible within 200 metres of river Ganga and was falling
under the flood area. Referring to the Special Condition no. 15 of the Consolidated
Consent and Authorization (CCA) dated 02.05.2023 (page 63), he has submitted that
the unit was not allowed to operate during the night hours as defined under the Noise
Rules of 2000, but the same is running during the night hours also and in support of his
submissions, he has placed reliance upon the photographs on page 67.

4. In compliance with the previous order, Applicant has placed on record additional
documents starting from page 82 onwards.

5 lssue notice to the respondents for filing their response/reply by way of affidavit
before the Tribunal at least one week before the next date of hearing through e-filing. If
any respondent directly files the reply without routing it through his advocate, then the
said respondent will remain virtually present to assist the Tribunal. The Applicant is
directed to serve the respondents and file the affidavit of service at least one week before
the next date of hearing.

6. List on 22.04.2025.
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ARG XISH

Anne ﬁnmocng-z?sooo ot B 5
(5% SRaE YaRreriETe, MR WReR ~He/E-mall £ piovasantsharnnaker
i NationaIsHighways Au'thority of India > dqwTEe/Website :www.nhal.gov.in

1 ~ (Ministry of Road Transport
fzRsARY - ARENFIERIRTE R :
- * Project Implementation Unit-Vasant Vihar (Dehradun)

AET 0 171, Boi- | TR — 248006

House no.171, Phase-1, Vasant Vihar-Dehradun - 248006 S

NHAI/PIU-VSNT-VHR/4401 1/LA(HDR Ring Road/2021/ /85 3
To, g i _ ' T
/Executive_ Engineer,

Irrigation Department,
—Haridwar; Yttarakhand

Sub:  Upgradation and Four Lanin
of Uttarakhand. Reg

& Highways, Govt. of India)

Dt.09.03.2022

g of Haridwar Bypass from Km. 0+000 to Km. 24+800 in the state
- Requirement of Land for setting up Casting Yard.

Ref: - M/s IRCON International Ltd. office letter no. IRCON/NHAI/Corr-01 /03 dated 08.03.2022.

Sir,

It is to informed that NHAI, HQ has been issued LOA dated 06.01.2022 vide which the work for
construction of subject project has been assigned to M/s IRCON International Ltd.

In continuation of same concessionaire vide letter cited above has intimated that suitable
land: parcel is available at Bairagi, Camp under your jurisdiction for setting up of Camp/Casting yard
for the subjected project. - Concessionaire has also undertook to procure necessary
approvals/clearances and to pay necessary fee/charges for setting up of said camp. -

In view of execution of project of nati'onal interes

_ t the concessionaire’s request is being
forwarded for taking necessary suitable action at your end.

Thanking You '
' Yours faithfully,
Encl: As above. o ' q’r)’/ :
(P.K. Mourya)

GM:(Tech) cum Project Director
PIU-Vasant Vihar (Dehradun)

Copy to: For kind information please,
(i) R.O. Uttarakhand, NHAI, Dehradun.
(ii) Disrict Magistrate, Haridwar.

(iii) M/s IRCON International Ltd. for kind information & necessary action please, '

RN R IR A = el Ee
. S 3\J ( BRSO %‘Qf/\ -
h\‘}?\f(:‘_*éf SHOTERGA - arrSgEs AT S N

St/ SN

. g8
R IER AR

JEATE : @Ie %o Wi-5 9d 6, Waew-10, G, 7 110075, gemy : 91*1?1-%/200

Head Office :Plot No. G-5 & 6, Sector-10, Dwarka, New Delhi - 110075, Phone: 91-11-25074100/200
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IRCON HARIDWAR BYPASS LIMITED

(A Wholly Owned Subsldlary of Ircon International Limited)
CIN:U45209D1.2022G 01392406

No,: IRCONINHNICorr-O‘lIag

The GM [‘P & Projoect Diractor,
NHAI, PIU - Dohradun,

# 171, Phase-1, Vasant Vihar,

Dehradun - 248006 (Uttarakhand)
Emall {d: tvihar@nhal.

Doar Sir,

Y /77778

Dated: 08.03.2022

Sub: Upgradation and Four Laning of Haridwar Bypass Package-1 from KM 0+000 (KM
166+100 of NH-66) lo KM 16+100 (KM 5100 of

NH-74) in the state of Uttarakhand on
Hybrid Annulty mode™- Requirement of Land for setting up of Casting Yard

Rof: LOA no.NHAIPIU-VVIHRR/Estimates dated 06.01.2022
Dear 8Sir,

~ This Is In referonce 1o NHAI LOA datad 06.01.2022 referred above, vide which construction
of the subjact project has been entrusted to M/s, Ircon International Limited.

In this regard, it Is submitted that wo roqulro uéﬁdﬁdi& land for selling up of Camp/ Casting
yard ol & noarby location of the projoct alignment,

After axtonsive survoy, olir sxecuting agoney has Identified a land of approx, 50,000 Sqm

Bairagl Camp ownoed by State Irdgation Departmoent of Uttarakhand. 3 }eﬂa’-

The proposed camp slte vill allow us to sot up & workable temporary casting yard located

G
Sl
s

an optimum distanco from the execution slle, thereby ensuring spoody and timely muﬁon,ﬁz

ol the projoct,

It1s undorstood that this land parcel Is vacant and tho department Is wiling to lease out the
same on muluplly agroad tlerms and condillons,

Il submitted that necessary approvals/ environmontal clearances for sotting up of Casting
Yard ond Conerolo Mixing Plant st Balragl Camp ehall bo obtalned by us and all the related
orpenditures Lo, Lonso Rent, Poos, Taxow olo, shall ulso be borne by us,

Your good offics s requested to racommend and forward this tequest to the Executive
Engineer, lirigation Department, Utlarakhand, Harldwar, so that further modalities of

hirngeasing betwoon the Iirdgation Dapartment & the executing ugency may take place at
the enrliost,

AN,
Thanking you & aseuring you of our bost services always, qb'
B on hohulf of St
dwar Bypss Limited, (i

' ?ﬂ'az\fﬂww‘ iy
1)
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@ UTTARAKHAND POLLUTION CONTROL BOARD
e Irrigation Design Building Campus, Roorkee-247667 (Distt Haridwar)
UKPCB/ROR/Con/I-84/2022/ 12 7 7 Date: 27 [(2|22-
T REGD. POST
0‘

M/s Ircon International Limited

Bairagi Camp Parking Kankhal

Distt- Haridwar
Consolidated Consent to Operate and Authorization hereinafter referred to as the CCA
(Consolidated Consent & authorization) (Renewal) under Section-25 of the “Water
(Prevention & Control of Pollution) Act, 1974” and under Section-21 of the “Air (Prevention
& Control of Pollution) Act, 1981”7 and Authorization under “Rule-6(2)” of the “Hazardous
and Other Wastes (Management and Tran boundary Movement) Rules, 2016 notified under
“Environment (Protection) Act, 1986" as applicable (to be referred hereinafter as Water Act, Air
Act and HW Rules respectively).
CAF ID- 53534 " Application No - 3206213
CCA (Fresh)
Consent No. AWH- 1-—'\
CCA is hereby granted to M/s Ircon International Limited located at Bairagi Camp Parking
Kankhal, Distt- Haridwar subject to the provisions of the Water Act, Air Act and Hazardous
and Other Wastes (Management and Transboundary Movement) Rules, 2016 and the orders that
may be made further and subject to following terms and conditions :-

1. This CCA is granted for a period upto 31.03.2023 and valid for manufacturing of
o following products with Capital Investment / Net Assets Values Rs 67 Lacs.
CS. CTE Quantity CCA Fresh
| No. r Product ‘ Quantity Product Quantity
: ! (Per Month) (Per Month)
T T Ready Mix Concrete | 3.00000MT | Ready Mix Concrete |  3.00,000 MT B

2. Specific Conditions under Water Act:-
(i) The daily quantity of effluent discharge (KLD):-

Lisl _CEA_or CTE CCA Fresh
Trade Effluent Ni_l - ' Nil
Sewage - o J[ 1.0 J

(ii) Trade Effluent Treatment and Dispééal: - Nil
(iii) Sewage Treatment and Disposal: The applicant shall provide comprehensive Septic
Tanks/Soak pits as is required with reference to influent quantity and quality.

3. Conditions under Air Act:-
(i) The applicant shall use following fuel and install a comprehensive control system consisting
of control equipment as is required with reference to generation of emissions and operate

and maintain the same continuously so as to achieve the level of pollutants to the following

25

standards :-
S. No Stack Stack Type of Fuel | Emission Emission
attached height Fuel Quantity Control standards
with (Mt) Equipment | not to exceed
1. - - - - = -
Ambient air quality
1. Suspended Particulate Not to exceed 61]l]ug/M3
matter (SPM) . B
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f functioning of air pollution control equipment, production has to be

Stopped immediately and this Board has to be intimated by fax/phone/email with a report in
this regard to be dispatched immediately.

(i) Noise from the D.G. Set

In case of stoppage

and other source(s) should be controlled by providing an acoustic
enclosure as is required for meeting the ambient noise standards for night and day time as
prescribed for respective areas/zones (Industrial, Commercial, Residential, Silence) which
are as follows :-

| Standards for | Industrial Area Commercial Area | Residential Area| Silence Zone |
Noise  level in Day ] Night Day Night Day Night Day Night
db(A) Leq time | time | time time time time time time
1 75 ] 70 | 65 | s5 | ss 45 1 50 | 40
Day time: from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

4. Conditions under Hazardous and Other Wastes (Management and Tran boundary
Movement) Rules, 2016:-
(i) The Factory Manager of M/s Ircon International Limited is hereby granted an
authorization to operate a facility for collection and storage of Hazardous wastes.
(i) The authorization is granted to operate a facility for generation, collection and storage of
hazardous wastes within factory premises for following category of wastes :-

ENO.E Category B ‘ Quantity of Waste for which Mode of
| | (Schedule-1 & Schedule-II) | authorization is being issued (MTA) Disposal
L1

(ii1) The authorization shall be in force for a period upto 31.03.2023
(iv) The authorization is subject to the conditions stated below and such conditions as may be

specified in the rules for the time being in force under Environment (Protection) Act,
1986.

Terms and conditions of authorization:-

(i) The authorization shall comply with the provisions of the Environment (Protection) Act,
1986, and the rules made there under.

(i1) The authorization and its renewal shall be produced for inspection at the request of an officer
authorized by the SPCB/PCC.

(iii) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
wastes without obtaining prior permission of the SPCB/PCC.

(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in
the application by the person authorized shall constitute a breach of his authorization.

(v) It is the duty of the authorized person to take prior permission of the SPCB/PCC to close
down the facility.

(Vi) An application for the renewal of an authorization shall be made as laid down under these
rules.

(vii) The unit shall comply with any other conditions specified in the guidelines issued by the
MOoEF or CPCB/SPCB from time to time.

This CCA is valid for Mixing process only & Validity of the CCA is subjected to the

License issued by the District Magistrate, Haridwar office order No.1235/Assistant Mining-
2022 Dated 13.09.2022

Compulsory documents to be submitted by the Industry/Unit:-

(1) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous
and Other Wastes (Management and Tran boundary Movement) Rules, 2016 and
Third Party Audit Report.

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(iii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage
Area.

Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.

Competent Authority reserves the right to change/modify/add any time any condition of this
CCA.
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Unit has to comply with the other general conditions as annexed herewith. Non compliance
of any provision of this CCA and provisions of the Water Act, Air Act and Hazardous
and Other Wastes (Management and Tran boundary Movement) Rules, 2016 will
resylls in legal action under the aforesaid Acts and Rules,

Uml‘ has to submitted Ambient Air Quality report from MoEF accredited laboratory/
Regional office Roorkee lab within three Months.

Ull\il has to submitted compliance report in every year along with Balance sheet & Ambigenat
Air Quality Report. /

-

- Regional Officer (I/c)
((P)' to: - Member Secretary, Uttarakhand Pollution Control Board, D, n f(\)r ‘Kind

information.

Régfo a(l(me)

\

1. The applicant shall provide 1S1 mark water meter to each water supply source and shall regularly submit

returns of water consumption in the prescribed form and pay the cess as specified under Section-3 of Cess Act.

The applicant shall submit audited balance sheet of the unit at the end of each financial year so that fee

submitted by the applicant could be assessed.

3. The applicant shall provide ports in the chimney/stack and facilities such as ladder, platform etc. as per
requirement for monitoring the air emissions and the same shall be open for inspection and use at all times by
the Board's staff. The chimney/stack attached to various sources of emission shall be designated by numbers
such as S-1, S-2 etc. and these shall be painted/ displayed to facilitate identification.

4. The industry shall ensure interlocking of air pollution control devices and production processes.

5. A Solid wastes generated from the industry has to be disposed in manner so that contamination of surface
water bodies/ground water/soil etc. does not take place.

6. The industry shall take adequate measures to control of noise from its own source so as to comply with the
standards as may be applicable.

7. The applicant shall develop three rows of green belt on the premises with plant species as suggested by the
Central Pollution Control Board.

8. The industry shall strictly adhere with the specific and general conditions issued with CCA order. Any
violation of stipulated conditions may attract legal action under the provisions of Water Act, Air Act and
Environment (Protection) Act and Rules made there under.

9. The industry shall ensure all safety measures and shall undertake periodical assessment by the competent
authority.

10. Unit shall ensure manifest system in Form-10 of Hazardous and Other Wastes (Management and Tran
boundary Movement) Rules, 2016 while disposing hazardous waste.

11. Hazardous waste should not be stored beyond a period of 90 days.

12. The Stone Crushing units/Screening Plants/Pulverisers shall strictly follow the Provisions of the Uttarakhand
Stone Crusher, Screening Plant, Mobile Stone Crusher, Mobile Screening Plant, Pulviser Plants Hot Mix
Plant, Ready mix Plant Anugya Policy, 2020 promulgated by the State Government and shall obtained
necessary permission from the competent authority with in stipulated time specified in Anugya policy-2020.

13. The Unit shall submit copy of Anugya Renewal to this office. In case of Non-renewal of Anugya from the
Competent Authority under existing Stone Crusher Policy, this CCA shall stand withdrawn.

14. This CCA valid for crushing of raw material (River Bed Materials) obtained from legitimate sources only.

15. The unit shall not operate during night hours as defined under Noise Rules-2000.

16. The unit shall ensure proper installation and operation of pollution control measures as required in under the
Environment (Protection) Rules, 1986 so that ambient air quality not exceed prescribed limit at any time.

17. The unit shall not increase the production capacity as given in this CCA without prior permission of the Board.

11.

Specific Conditions:

ra

18. The Unit shall strictly comply with the provisions of the Water Act, Air Act & Environment (Protection) Act
and Rules made there under.
General Conditions:-

1. The applicant shall get analyse the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UEPPCB.

ERE
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OUSETF:‘E:I::::;?M” howe.ver. not without the prior consent of the Board bring' into use any new or altered

. Treated wt ; ls.charge of efﬂuen.t or gases emission or sewage waste from the umt._ _ Hcant
sl “:js e _Waler and domestic waste water shall be disposed jointly at one disposal point. The applican

. i p O\fl e d:schargcl measurement equipment at final disposal point. ‘

+ lhe flpphcanr shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If, at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board. legal action
shall be initiated against the applicant.

5. The ?pp[icant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof.

6' The. industry shall provide uninterrupted entry to the STP’s/ETP’s inlet and outlet points, Air Pollution Control
equipment and stack for smooth sampling/monitoring of efficiency of pollution control measures.

7. The industry shall provide “Inspection Book™ at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board’s offices and all other
concerned offices. In case of failure of pollution control equipment, the production process connected to it
shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10.In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry, it
shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board’s offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.

I'l. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/ production
capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge point or
emission point.

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as may be
necessary.

13.The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous waste without
obtaining prior permission of the Board.

14. Any unauthorized change in personnel, equipment as working condition as mentioned in the application by the
person authorized shall constitute a breach of his authorization.

I5. 1t is the duty of the authorized person to take prior permission of the Board to close down the facility.

16. The authorization is valid for temporary storage of Hazardous Waste within premises only.

17. The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous chemicals
being used in the plant as well as air emission and waste generated within premises is displayed on Display
Board of size 6x4 feet out side the main factory gate within premises.

18.1t is duty of the authorized person to take prior permission of this Board to close and cleanup the facility for
treatment, storage and disposal of hazardous waste.

19. The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in Form-4 on
or before the 30" day of June following to the financial year to which that return relates.

20. In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All spillage
must also be safely collected and stored.

21. Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed physical and
chemical analysis of hazardous waste sample and report to the Board.

22, Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit constructed
with R.C.C. or such material which does not react with the waste contained in it.

23. The storage area should be fenced properly and Sign/Notice Board indicating ‘Danger’ and *Hazardous’ shall
be displayed at appropriate position both in Hindi and English.

24.The industry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on impervious

floor under covered shed. Hazardous waste if required shall be sold only to Registered Recyclers/Re-

processors.
25.1In case of any transportation of hazardous waste, the details in Form-10 of the Hazardous and Other Wastes

(Management and Tran boundary Movement) Rules, 2016 shall be submitted to the B
.

ReglonJI officer {i/c)
\
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@« UTTARAKHAND POLLUTION CONTROL BOARD
o Irrigation Design Building Campus, Roorkee-247667 (Distt- Haridwar) o 20y s
Date: 22 .04.2023

UKPCB/ROR/Con/I-84/2023/ 139
REGD. POST

To,
M/s Ircon International Limited

Bairagi Camp Parking Kankhal

Distt- Haridwar
Consolidated Consent to Operate and Authorization hereinafter referred to as the CCA
(Consolidated Consent & authorization) (Renewal) under Section-25 of the *“Water
(Prevention & Control of Pollution) Act, 1974” and under Section-21 of the “Air (Prevention
& Control of Pollution) Act, 1981 and Authorization under “Rule-6(2)” of the “Hazardous
and Other Wastes (Management and Tran boundary Movement) Rules, 2016 notified under
“Environment (Protection) Act, 1986 as applicable (to be referred hereinafter as Water Act, Air

Act and HW Rules respectively).

CAF ID- 53534 Application No - 3318979 |
CCA (Renewal)

Consent No. AWH- "7 — |3/ )

CCA is hereby granted to M/s Ircon International Limited located at Bairagi Camp Parking
Kankhal, Distt- Haridwar subject to the provisions of the Water Act, Air Act and Hazardous
and Other Wastes (Management and Transboundary Movement) Rules, 2016 and the orders that

may be made further and subject to following terms and conditions :-
l. This CCA is granted for a period upto 30.09.2027 and valid for manufacturing of

following products with Capital Investment / Net Assets Values Rs 70 Lacs.

S | Last CTE/CCA Quantity CCA Renewal
|: No. | Product Quantity Product Quantity ;
i | (Per Month) (Per Month)
{1 ] Ready Mix Concrete 3,00,000 MT Ready Mix Concrete 3,00,000 MT
2. Specific Conditions under Water Act:-
(i) The daily quantity of effluent discharge (KL.D):-
I Last CCA or CTE CCA Renewal
Trade Effluent Nil Nil
f Sewage 1.0 1.0

(ii) Trade Effluent Treatment and Disposal: - Nil
(iii) Sewage Treatment and Disposal: The applicant shall provide comprehensive Septic
Tanks/Soak pits as is required with reference to influent quantity and quality.
3. Conditions under Air Act:-
(i) The applicant shall use following fuel and install a comprehensive control system consisting
of control equipment as is required with reference to generation of emissions and operate
and maintain the same continuously so as to achieve the level of pollutants to the following

standards :-
/ﬁs. No Stack Stack Type of Fuel Emission Emission
f attached height Fuel Quantity Control standards
| with (Mt) Equipment | not to exceed
— - | - : : - -
h .

Ambient air quality

Suspended Particulate Not to exceed 600ug/M’

matter (SPM)

— T —

/uu‘
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In case of stoppage of functioning of air pollution control equipment, production has fo be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in
this regard to be dispatched immediately.

(ii) Noise from t}_1e D.G. Set and other source(s) should be controlled by providing an acoustic
enclosure as is required for meeting the ambient noise standards for night and day time as
prescribed for respective areas/zones (Industrial, Commercial, Residential, Silence) which

are as follows :-

{Etoa.r:dardls | f9r Industrial Area |Commercial Area | Residential Area | Silence Zone
| dh:.c evel in | Day [ Night Day Night Day Night | Day | Night |
(A) Leq tlTn;e time time time time time time time
‘ 70 65 55 55 45 50 4
Day time: from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m. :

4. Conditions under Hazardous and O
ther Wastes (Ma t and T
_Movcmenl) Rules, 2016:- g, S5 R
(1) Tht]? Facl_()ry Manager of_ M/s Ircon International Limited is hereby granted an
_ authorization to operate a facility for collection and storage of Hazardous wastes.
(i1) IThe authorization is granted to operate a facility for generation, collection and storage of
1azardous wastes within factory premises for following category of wastes :-

| S.No.] Category Quantity of Waste for which Mode of
| (Schedule-1 & Schedule-IT) | authorization is being issued (MTA) Disposal

-

1 | - -
(?ii) The authorization shall be in force for a period upto 30.09.2027

(iv) The ‘aulholrlzation is subject to the conditions stated below and such conditions as may be

specified in the rules for the time being in force under Environment (Protection) Act,

1986.

T_erms and conditions of authorization:-
(i) The authorization shall comply with the provisions of the Environment (Protection) Act,

1986, and the rules made there under.

(ii) The authorization and its renewal shall be produced for inspection at the request of an officer
authorized by the SPCB/PCC.

(iii) The person authorized shall not rent, lend, sell, trans
wastes without obtaining prior permission of the SPCB/PCC.

(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in
the application by the person authorized shall constitute a breach of his authorization.

(v) It is the duty of the authorized person to take prior permission of the SPCB/PCC to close

fer or otherwise transport the hazardous

down the facility.
(vi) An application for the renewal of an authorization shall be made as laid down under these
rules.
conditions specified in the guidelines issued by the

(vii) The unit shall comply with any other
MOoEF or CPCB/SPCB from time to time.

r Mixing process only & Validity of th
aridwar office order

5 This CCA is valid fo e CCA is subjected to the
License issued by the District Magistrate, H No.1235 & 1236/Assistant
Mining-2022 Dated 13.09.2022

6. Compulsory documents to be s
(i) Annual return in Form-4 an

and Other Wastes (Management

Third Party Audit Report.
(ii) Environment Statement in Form-V of Environment (Pr

(iii) Quarterly compliance report of the CCA, photograph

Area. :
7. Unit has to apply for renewal of CCA well in advance
8. Competent Authority reserves the right to change/mod

CCA.

ubmitted by the Industry/Unit:-
d Waste Disposal Manifest in Form-10 under Hazardous

and Tran boundary Movement) Rules, 2016 and

otection) Rules, 1986.
of ETP/APCs/Waste Storage

f this CCA.

of 60 days of expiry 0 '
ondition of this

ify/add any time any ¢
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9 Unit has to ;r}_mply wit_h the other general conditions as annexed herewith. Non compliance
of any provision of this CCA and provisions of the Water Act, Air Act and Hazardous
and OFher Wast_es (Management and Tran boundary Movement) Rules, 2016 will
results in legal action under the aforesaid Acts and Rules.

10. Unit has to submitted Ambient Air Quality report from MoEF accredited laboratory/
Regional office Roorkee lab within three Months.

11. Unit has to submitted compliance report in every year along with Bala & Ambient
Air Quality Report. -

Copy to: - Member Secretary, Uttarakhand Pollution Control Board, Dehradun for/Kind
information.

Regional Officer (I/c)

Specific Conditions:

1. The applicant shall provide ISI mark water meter to each water supply source and shall regularly submit

returns of water consumption in the prescribed form and pay the cess as specified under Section-3 of Cess Act.

The applicant shall submit audited balance sheet of the unit at the end of each financial year so that fee

submitted by the applicant could be assessed.

3. The applicant shall provide ports in the chimney/stack and facilities such as ladder, platform etc. as per
requirement for monitoring the air emissions and the same shall be open for inspection and use at all times by
the Board’s staff. The chimney/stack attached to various sources of emission shall be designated by numbers
such as S-1, S-2 etc. and these shall be painted/ displayed to facilitate identification.

4. The industry shall ensure interlocking of air pollution control devices and production processes.

5. A Solid wastes generated from the industry has to be disposed in manner so that contamination of surface
water bodies/ground water/soil etc. does not take place.

6. The industry shall take adequate measures to control of noise from its own source so as to comply with the

]

standards as may be applicable.

7. The applicant shall develop three rows of green belt on the premises with plant species as suggested by the
Central Pollution Control Board.

8. The industry shall strictly adhere with the sp
violation of stipulated conditions may attract legal action under t
Environment (Protection) Act and Rules made there under.

9. The industry shall ensure all safety measures and shall undertake periodical assessment by the competent

authority.
10. Unit shall ensure manifest system i
boundary Movement) Rules, 2016 while disposing hazardous waste.

1 1. Hazardous waste should not be stored beyond a period of 90 days.
12. The Stone Crushing units/Screening Plants/Pulverisers shall strictly follow the Provisions of the Uttarakhand

Stone Crusher, Screening Plant, Mobile Stone Crusher, Mobile Screening Plant, Pulviser Plants Hot Mix
Plant, Ready mix Plant Anugya Policy, 2020 promulgated by the State Government and shall obtained
necessary permission from the competent authority with in stipulated time specified in Anugya policy-2020.
13. The Unit shall submit copy of Anugya Renewal to this office. In case of Non-renewal of Anugya from the
Competent Authority under existing Stone Crusher Policy, this CCA shall stand withdrawn.
14 This CCA valid for crushing of raw material (River Bed Materials) obtained from legitimate sources only.

15. The unit shall not operate during night hours as defined under Noise Rules-2000.
16. The unit shall ensure proper installation and operation of pollution control measures as required in under the

Environment (Protection) Rules, 1986 so that ambient air quality not exceed prescribed limit at any time.
17. The unit shall not increase the production capacity as given in this CCA without prior permission of the Board.
18. The Unit shall strictly comply with the provisions of the Water Act, Air Act & Environment (Protection) Act

and Rules made there under.
General Conditions:-

I. The applicant shall get analyse the samples of ¢
month from the laboratory recognized by the Mp

ecific and general conditions issued with CCA order. Any
he provisions of Water Act, Air Act and

n Form-10 of Hazardous and Other Wastes (Management and Tran

ission/hazardous wastes at least once in a three
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The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit. . .
Treated waste water and domestic waste water shall be disposed jointly at one disposal point. The applicant
shall provide discharge measurement equipment at final disposal point. )

The applicant shall strictly comply with conditions of this CCA and submit compliance report of snpl..ulared
conditions within 30 days of receipt of this CCA. If, at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

p.

-

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof.

The industry shall provide uninterrupted entry to the STP’s/ETP’s inlet and outlet points, Air Pollution Control

equipment and stack for smooth sampling/monitoring of efficiency of pollution control measures.

The industry shall provide “Inspection Book™ at the time of inspection to the Board’s officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board’s offices and all other
concerned offices. In case of failure of pollution control equipment, the production process connected to it

shall be stopped with immediate effect,
9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack

only.
10.In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry, it
shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board’s offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority. )
I'1. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/ production

capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge point or

emission point.
The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as may be

necessary.

13. The person authorized shall not rent, lend, sell, transfer or otherwi
obtaining prior permission of the Board.

14. Any unauthorized change in personnel, equipment as working condition as mentioned in the application by the
person authorized shall constitute a breach of his authorization,

I5. 1t is the duty of the authorized person to take prior permission of the Board to close down the facility.

16. The authorization is valid for temporary storage of Hazardous Waste within premises only.

17. The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous chemicals
being used in the plant as well as air emission and waste generated within premises is displayed on Display
Board of size 6x4 feet out side the main factory gate within premises,

18.1t is duty of the authorized person to take prior permission of this Board to close and cleanup the facility for

treatment, storage and disposal of hazardous waste.

19. The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in Form-4 on
or before the 30" day of June following to the financial year to which that return relates.

20.In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All spillage
must also be safely collected and stored.

21. Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed physical and
chemical analysis of hazardous waste sample and report to the Board.

22, Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit constructed
with R.C.C. or such material which does not react with the waste contained in it.

23.The storage area should be fenced properly and Sign/Notice Board indicating ‘Danger’ and ‘Hazardous’ shall
be displayed at appropriate position both in Hindi and English.

24.The industry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on impervious
floor under covered shed. Hazardous waste if required shall be sold only to Registered Recyclers/Re-

se transport the hazardous waste without

processors,
25.1n case of any transportation of hazardous waste, the details in Form-10 of the Hazardous and Other Wastes

(Management and Tran boundary Movement) Rules, 2016 shall be submitted to the B6a ) A\

(UM

Regional
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Annexure No. 8 .

" 4w,
PR I TN |

W : / oRoToRo / @ / oafofo / 202425, Refi@2q SR 2024
T 9

i TOH FeeE Rio eReR UM R 14, ver @ @, TEad,
RER @ TR TA0E ERER AT Rl P F@w eRgR A 95 € U Hel
RAT @i T wie W A TF 220000 &7 TUERW WUERT B I B
e ¥ TN AN T R O s/ mm Rien @ aferd, qpe W afed
fom, S0R ERER @ T W 1077 /joatioRio-&Ro / ¥Rowio—ar0 /202425, @ 22
TR 202 T W WO WY e s o Rt & R o3 &6 09 g
20¢ @ W @ B A DR Rren @m st /an Rles, e @ afied fam, sEee
ERer @ T WA 1122 /+j0wfofdo-gRo / Wowrio—sro /200425, R 28 dagaR 2024 B
TR WA WY IR AR f31E 28 G 2024 B MR R IERRAS ©H HIR, BhIAT
(i wErE) W 2024 & g W 28 % RA T yruErER U wRw @ oRdeE @
T wic WAl Pl WIS §ReR daria dvelt P gae #ReR A @f & wied 95 e
wfe et g @ WRPT @ie w wic R A 16 e A e 2,20000 T IIEA ISR
A AR B JTS B AFAR 02 9 serar uRarr Frfor g, S f =E &) q@ B FEl
£ YA il &1 e B B W & wR-ar e e @ ode e @t e &
-

1. @re Wl @ @ § Sdifed /fima R M st @ aEr ® wafe w et

FE Y&B T0 1.00 TR FIe A Weged R Fuffa o dife & afim w1 @ o
foman wrn ifvard &

2 Y @ic B RO &g e Wl gRT Sueel A T e ARk wme /et
TR E A g W e anes @ A aun e /ARyt v m an
@ e AW @ T A @i B A Pvw R 9 B eriad waile @ ar,
forea ol forier amree® @) &l |

3. @re Wl g SaNETS W IR, BRI @I, TERIEWR, AeRe WA BN,
A BT @i, g e @, Y& e @ I i 2021 7 SaRmEve w0
W e wre e (e weeE) A 2024 § Sfeafea Puife vl /afal @
YUIEH o W g

4 @R WM OER W & Waed A [ IRNEvS TR WRE GG ge @ @
warermd wEAfy @t gty wa R wr sfRerd @

5. @ W@l B s TG & SR i -t Ode w eI wa o
yfad g, A @ @l ER - i R e R e W @

waferd fan Wi & @ 999 W A 6 Wl @ ey Prmeer srfa@ @ am,
fores ford wo wardt W RmigR 8y

4

5

N

) £
£
g
4 8,2

-

33



192

6 Wi Wil g wie wnfa & ¥ et s g 19ee, arg s 1981,
oo AN 1974, T s st Fafva Pl @ @ & 3% WER U@ W0 TGR
TN - W el /st § g Ren freerger @ we s s
RS R

T. Wﬁl‘ﬂﬁwmﬂ%@iﬁmmmﬁwaﬁmbustExtractor)
T W D w0 W B g gl B R @ il Swd e anr @ 0
YA FEAT B |

8 WIT WM g MUSRY Wi @ TReR ¥ dowododlo I, gergita di A
D T W INa w0 W wila @)

0. TR WA EN W G R Ha-Repa 7 wRag R WM W I Wil
JRFEm-2000 @ Jrla FRETE @ wRef

0. @ W @ gR M0 IwaH U, "o g gRd WiaR, #o 9w med,
A, I TWHR T T WHR gN FR-70 R Pt ameeit a1 srgurert ghfeaa
o e |

1. I T @ie & TN B oAl §§ Suew @ qRI R @t of W § & A
ww A 9w 4 D e R wen v @t g & df S g 7 WRfiew
@ie B AT ARG {51 T 8 v w4 ) weE @ T e e @
FAARERT I Wa: v el an )

12. @ic WA & BN IR @ A} & RAeda o1 & | gTE &1 IRy FEawR TTH
T B IWA -3 B MR R F5N & HA &1 Fofg ferar smm |

@ﬁoﬁ{m)
g e,
Sl . AT AUSH |
He : /wofoo0 / @ / Howfofo / 202425, Tfestifed |
wfeferf— FPrfolea a qammt vd smawe sriawE! o M)
1. WiYE, G, IEREUS IR |
2. foenirerd, eReR|
3. Prvss, i v afted PR, Sems, SERe |
4. WV WfYE, Smrve wafeRer eV @ wee e A, e |
5. & YT, Ieerave wgEw R A, Hew |
6. W e @M aferd), yoa vd @ v, oe eREw |
wmmmmmmu.mmﬁmamm

TR, 'RER | ‘
(aﬁogo PEIC)

YT R,
e AVSH |

34



